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Fétitioner h2s filed this contzmpht petition
alleging thereih‘thét the respondents have
committed contempk of Conrt by.hat.implementinq
the order of this Tribunzl d2ted 18,2,1992 and

by eng?2ging fresh hands in service igrnoring the -

petitioner's right to preferential tr=3tment for

the purpose of employment, The respordents, it
(}ﬁ@&Nis alleged by the petitiorer, h2vs ignored the
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provisions cont23ined in Section 25-H of the

Injustrial Disputes Act, 1947. The order of

which wilful Adisobedience is claimed was passed‘

in OA No, 99,93 on 12.2,1793 and it redds as

follows 3=

"Admit, Issue notices to respondents
return@ble on 4,.,3,1993, In the mean-
while 1f any fresh eng3gement of casuldl
1abhour is to be made by the respond=nts
the claime £ the Applicantsunder
Section 25-H of the I.D. Act shall he
kept in view." o

2. We have heard learned counsel for the

parties and have gone through the records of the

case carefully. ;

|

3. It is noteworthy that a COntémpt'petitidn“”

wag admittedly fileld bgfthe retitioner and regi-
stered as CP Nn, 65/93 in resgect of the order
dited 12,2,1993 pisged by this Bencﬁ iq£§¥;resaid
OA Ns, 22/93 and it was Adismissed by the Tribunal
on merits on 18.,2,1793 as it 4id not disclose 2ny

cdntempt. Subsecquently, the'petitioner_alongwith

others had filed another contempt petition which

 was registered 3s CP Mo, 79,93 arising ont of the

C;hvﬁu

-

OA aforesaid and the s2id contempt petition was
not entertain=l by the Tribunal on”thé ground that
it was not signed by all the persohs 3lleging
contempt vide Annesxure A/3 iatei 29.6.1994. The
petitioner has pleaded that despite directions of
the Tribun2l isz2=2d on 18,2,1923 3ni_despite ser-
vicp of th3t order, the rcsponagnt° mide dproint-

mzrite of fresh hands with effec+ from 21.5.1993,
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Section 20 of the Contempt =»f Courts Act, 1271
provides that no Coﬁrt'shall initiate any prg;'
cezedings of contempt, either cn its own motion
or otherwice, after the expiry of a,period.of one

yedAr from the date on which the contenpt 1is

alleged to have bszn committed, It transpires N

- Crigubwe

from the record that thes alleqged contempt was
committed sometime dﬁring tﬁe vear 1993 itzelf
when fresh hands wers given appointmenj’l:s'ignoring
the cl3im of the petitioners, This cbntempt
petiticon has keen presented on £,12,1%24, The
linitation for initi3ting contempt pfoceedings

ie ore y=23r from the d3te of the 3lleged commiSSioné‘

-

O

of contempt, The first contempt petition in o
re=ct of the s3me crder waé}aiémissec by this
Tribun2l on 1£,2,1993 on merits 3s it f3iled to
disclnse Any contkempt at 211, Thz gzcond contémpt
retitisn in reéegard to the same: order was dismissed
85 bheing defective since it 3id not h2ar the sign-

aturze of the petitionsr and others, The petitioner

]

close the'detailﬂ of fresh hands

haz failed to A4i:
which ére alleg=d to have heen engagéd by the
respondents ignoring the petitioner's claim. The
Averments mddsz in the body of the contampt petition
Are vague 2nd incomprehensible, We%find that the
earlier contempt petitions having becsn dismissed
by this Tribunﬁl, the present contenpt petition

on thz e3me subject in respect of the Sane crder

is not miintlirdble 3nd it is 3lso hit by the Mr

{

of limitation,
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4, In view of the 2bove discussion, this -

contenpt petltion f2ile And ig hereby dismissed.

5. Mo order s to costs,
N.Zb[:\}( o (00
( N.K. VERMA ) - (GOPAL KRISHMA)
MEMRER (&) : VICE CHAIRMAN
cvr,
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